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32 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI.

PP -Ho. 2728/91 in @f No. 891/92 .. Date of decision: 18.12.92

Sh. Nanga Ram .. Applicant

Versus
Union of India .. Respondents
Sh. 0.N.Moolri .. Counsel for the applicant
sh. J.P.Varghese % Counsel for the respondents
CORAM

Hon ble Sh. P.K. Kartha, Vice Chairman (J)

Hon“ble Sh. B.N.Dhoundiyal, Member (A)

;A Wwhether the Reporters of local papers may be
allowed to see the judgement? Lftﬂ

b
s To be referred to the Reporters or not ? M

JUDGEMENT (Oral)

(Delivered by Hon“ble Sh.P.K. Kartha, V.C.(J)

We have heard the learned counsel for both the
parties. The learned counsel for the applicant states that the
applicant has been engaged by the respondents as casual labourer
in B.l.Category and he has produced before us a copy of the
order issued by the respondents on 09.11.92. The order issued

by the respondents has been retained in the record.
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